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FORM A
PUBLIC ANNOUNCEMENT

[Under Reguiation 6 of the Insolvency and Bankrupic
(Insolvency Resolution Process for Corporate Persons)

FOR THE ATTENTION OF THE CREDIT
ASHOKA MACHINE TOOLS INTERNATIONAI .)R‘VAT!

lzaguam 2018
ORS

LIMITED

RELEVANT PARTICULARS

1,

|Name of Corporate Debtor

Ashoka Machine Tools |aternational Private Linsited

. |Date af imcomoration of Coparate Debior

11/05/1982

.LAMWW&CMMWE

noorporaied | repstensd

Regstrr of Comparves. Dl

“[Comorae Identity No. | Limited Lisbitty

identification No. of Corporale Debler

UZE2200L1562PTC01 364)

, |Address of S registerad office and

{principal offica (f any) of Corporate Deblor

B-683, Waznpur ind Area,
New Deihi 190 052

commencement date n
spact of Corpotale Debior

August 03, 2023 (Osder passed by Hon'tie NCLT on
01.08.2023. Order racaived os 03,08 2023)

1. |Eshmated gate of closre of insobeancy | January 29, 2004
Msoiubion procets

8. {Name and oo nenber of Pe Rajiv Malik
nsovercy acting as Interm | Reg. No.: IBBLIPA-D02AP-ND029W2018- 201812115

Resclution AFA valid upto: 01.00.2024

[} mmamudnmmm 8-7/18, Mianwali Nagar, Delh| Rohtak Road, Near

professional, as mgisterad with the bowd | Pesra Gari Moo Station, New Delhi- 190087
E-mall:

10 | Address and a-mal 1o be wsed for 8-7/18, Mianwa Nagar, Delhi Rohtak Road, Near
comespondence wih he inlarm Poera Garl Mewo Salion, New Delhi-190087
Rosoluton Professional E-mall: amtipl cirpgDgmil com




11.{ Last dae for submisson of clains 16th August, 2023
12 Classay of crediions, ¥ any, under clause () |Not Appiicable
dmw-?mnm
by be kverire Reschston Professional
13] Names of inscivency professiorels Not Appicatio
|10 actas autorised egresestaden
inaciass hee names for each class)
14]{3) Ralevant forms and () Web link:
Datals of authorized mpresantatives | (b) Physical Address: Not Appiicable
a0 available at

Nobice is hareby grven that Be Naticral Company Law Trbenai has ardered e commencermsnt of 2
comparate issolventy resslution process of he Ashoka Machine Tools international Private Limited
vide oeder passed on August 01, 2023 forder recesved on 03.08.2023)
The crediton of Ashoka Machine Tools international Privide Limited, are horsbry called upon fo submit
Mer chaims with proof on or Sefore16.08.2023 faling fourteen days frem $he appoiniment of the interm
resoluien professional] to the nterim resolson professional at the address mentioned against sniry No. 10,
The financiz creditors shall submil thair ciams with proof by elecionic meens only. Af other creditors may
suberit ha chalme with proof In persen, by post or by shectonic masns.
A fnancia| crediior balonging 1o a class, as fsod agaimst the eatry No. 12, shall indicate & choie of
avtharmed represerdative from among the Sree insolvency professionais fisted against antry No, 13 fo act
as authorised regrasentative of the class jspecify dass] in Form CA -NA sdi.
Submission of false or misieading proofs of claim shail attract penalties. Rajiv Maiik
Intenm Resolution Professional for
Date : 03.08 2023 Ashoka Machne Tools International Private Limiled
Place: Deil |BBI Regn. No.: IBBIPA-O021P-ND0391/2018-2018112115




